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Heard Mr.m;ﬂimal Sbgnna,ié
learned counsel for the applicant

and also Mr.A«K.Choudhury, leatned

Addl, C.G.S.C. appearing for the
respondents,

“It‘appgars that the original

application Ne,409/2001 since dismissed

on 21,12,2001 interim order dated
9.10.2001 stands vacated., Caomsidering

th% facts and all aspgcts of the mattey
and alse prayer made by Sri M.Bimal
Shgrma,k;pagned counsel for the applican:
the applicant is allowed to withdraw the
contempt procesding, The C.P. stands
dismissed on withdrawl. |
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Presented on.?.z AN

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWADATI BENCH ¢ GUWAHATI

GUWAHATI CIVIL ORIGINAL
(CONTEMPT) NO. 47 OF 2001
Ref : In Application No. 409 of 2001

Shri A, Jasobanta Singh veee Petitioner

Vrs.
Shri G,N, Chyne and ors «eees Respondents
L N D E X
Description of documsmnents Page No.
relied upon
Application 1 - 4
Affidavit 5 - =
Annexure A/1 (Order dated 8-10-01 6 - =
of the Tribunal)
Annexure A/2 (Intimation letter 7 - 8
dt. 10-10-2001)
Annexure A/3 (Joining report 9 - -

dt. 12-10-2001)

Signature of the spplicant

Gpebypan,frsbarite gl
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL, £
GUWAHATI BENCH : BUWAHATI

( % Bixo! Sharma )

P
by

GUWAHATI CIVIL QRIGINAL

(CONTEMPT) NO. (pQ OF 2001 |

R&f : In Application No, 409 of 2001
IN_THE MATTER OF -

An Application under section 12 of the

Contempt of Courts Act, 1971 for wilful
‘disobedience of the order and directives
of this Hon'ble Tribunal dated 8-10-2001
passed in Application No., 409 of 2001
(Annexure A/1);

AlD;
1IN THE MATTER OF -

Rule 4 of the Central Administrative
Tribunal (Bontempt of Courts) Rules, 19863

AN

shri Ayekpam Jasobanta Singh, son of 4, Babu Singh,
resident of Iroisenba Mayal Leikai, Imphal West
District, Manipur, at present working as Junior
Telecom Officer (Senapati), Office of the General
Manager Telecom District, Manipur, Imphal-795001,
Bharat Sanchar Nigam Ltd., |

-Versus-

1, Shri G,N, Chyne, v
Asstt., General Manager (Admn), Office of the

Chief General Manager, NeE. Telecom Circle-~I,
Shillong = 793 O0l, Bharat Sanchar Nigam® Ltd.,

see 2o Shri

g%?géaam5%éué&&?~<§%%6'
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2, shri J, Lumkin,
Deputy General Mansger, 0ffice of the
General Manager Telecom District, Manipur,

Imphal - 795 001, Bharat Sanchar Nigam Ltd.,

3. K. Lal,
Divisional Engineer (P&A),
0ffide of the General Manager Telecom
District, Manipur, Imphal - 795 001,

Bharat Sanchar Nigam Ltd.,

&, Shri N.,I. 8ingh,
Divisional Engineer (Rural), and presently
in charge of DB, (P&A), Office of the
General Manager Telecom'District, danipur,

Imphal - 795 001, Bharat Sanchar Nigam Ltd.

6, shri P.B. Singh,
SDO(T), Senapati (now ontransfer as SDO(P)/South),
Office of the General Manager Telecom District,
Manipur, Imphal - 795 COL,
Bharat Sanchar Nigam Ltd,
eeoo RESPONDENTS

Most regpectfully Sheweth 3

1. That under a petition filed by the named above
Petitioner against the Respondent No, 1 and 3 and other, this
Hon'ble Tribunal has been pleased to pass an order suspending
the ope ration of the impugned order dated 6-9-2001 of the
Respondent No, 1 concerning the petitioner vide order dated
8~10-200L passed in Application No., 409 of 2001 of this

Tribunal.
eee o iNNEexure A/l

£%%4?”””5¢&&¢%"ﬂ2'25é?6'
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o ' ' Amnexure A/1 is the copy of the
- order dated 8-10-2001,

[ % 2 That the counsel of the Petitioner communicaFed the
. suspension order of this Tribumal to the Respondent Nos. 2,3,4 &

' 5 and they received the same on 11-10-2001 vide communcation
- letter dated 10-10-2001,

. Annexure A/2 is the copy of the
} , communication letter dt, 10-10~2001
' ﬂ showing the receipt dt. 11~10-2001,

i 13. Thet the Respondent Mo, 1 was communicated by
. this Hon'ble Tribunsl.

4, That on 12-10-2001, the Petitioner submitted his
oM puied

; Jolning report/completion of his leave/ taken of Medleal ground

with an intimation that the transfer order was alTesdy suspended
by this Tribunal.

Annexure A/3 is the copy of the
joining report dated 12-10-2001,

R That, however, till date the respondents do not
allow the petitioner to join duty and no communication has been

~ made why the petitioner shall not be allowed to join duty, e

X5

ﬁ submitted that the Petitioner has not yet handed over the charges

to any official and he has not been asked to hand over the charges

- to any officials by any officisls. Hem has not been released by

- ahy officiagls and as such there is no question wﬁy_the petitioner
should not bz allowed to join duty in view of the sugpension

,order of this Hon'ble Tribimal.
6§ That the Petitioner is learnt that the petitioner
1

'1s not allowed to join duty on the instructions of the

SRGSpondent Nos. 1 and 2. The Respondents are in adanant and

PR iﬂSpite of

5 ot L
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ingpite of knowing that a Contempt proceeding shall be taken

up if the direc#tives or the order of this Hon'ble Tribunal

1s violated or disobeyed, It is humbly submitted that the

Respondents wilfully disobeyed the directives or order of

this Hon'vle Tribunal passed on 8-10-2001 in Application No.

409 of 2001, and hence, the Respondents have committed

Contempt of Court punishable under section 12 of the Gontempt

of Courts Act, 1971,

7a

That under such circumstsnces stated sbove

the Petitioner prays that the Hon'ble

Tribunal be pleased :=~

(a2
(b)

to admit this petition;

to direct the respondents to be present
in person before this Hon'ble tribungl;
to punish the Regpondents for Contempt

of Court;
or otherwise

to pass any other such order or directives
which the Hon'ble Tribunal may deem fit so
that the petitioner may get his relief in

the interest of justice.

Signature of the Petitioner

:;é;aé@4¢§7éugz&mzé/ﬁgé?é ‘
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I, Shri Ayekpam Jasobanta Singh, aged about 35 years, -
son of A, Babu Singh, occupation employee of Bharat Sanchar
: Nigam Ltd., Department of Telecommunication, resident of Iroi-
» sonba Mayal Lelkai, P.S. Lamphel, Imphal west‘Divtrict, Manipur
: do hereby solemnly affirm and gy as follows ¢
| |
1. That I am the Bppitioner in the agccompanying petition
: and as such T am fully acquainted myself with the
- !
. : : .
[ facts of the case. This 1is true to ay knowledge.
| 2 Thst the statements in parggraph No, 1 to 7
| ? except the legal points ef the acéompanying petition
é are t rue to my knowlédge and true to the records and
g legal points are my humble submissions, ZThe Annexures
| N ,
. A/1, A/2 and A/3 are from my persomnel records and
_J‘ official records received in my officisl records
| received tn my officiasl capacity and.alsofrom official
. records. This is true to my knowledge.
- Verified that the conteds of para No, L and 2 above
[ i € i |
T are true to my knowledge and bdlieve and humble submissions.
| Imphal, the . -
. | 29th October,,2001 Signature of the deponent
i Agdvocate '
|
Solemply affirm beféke me on..}. Tulaan|
.Q...? /t"at the Court premises
by the Uienonent who if identified
i by - 2— K L4 . e
: e - ent seems (0 undersiand ‘ﬁ;; !
e concents faily well on the (L‘)« b- ‘
1 Weing ve0d over and c;g‘:aiﬂc-: to him. » oalh cm
I . e A x I
!
|
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Respondartt(s)

APPLICATION ND.
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FERM No. 4
(Seo Rule 42)
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ARvOsate for the Applicants M. PZ\"’@A
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ANNEXURE A/l
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o Tribunid
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Advocats for the Respondants  \x . O , T Oc‘@\NV)
;‘élﬂt{éee of’ the Registry I Uate v Order of the T?ibunal' Loy
o .

che»-Chalrman. h'("'"" R
Hon'ble Mr K. I\.Sba“'ma, M “'b*:

Yshall not be admltted Notice reﬂ

‘orders. Meanwhile the operation °£u; '
1ﬂ1pugned order dated 6.9.2001 ahall ramain .
syspended concerning the

“Jasobanta $ingh.

Issue notice as to why thé_

four weeks. List on 23.11. 20014 ’:'c:‘ £
Qorders. '
I Heard Mr. M, Bimal Sharma,

counsel for the applicant on . the-: wm
larayer. / :

at
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M. %l})»w./ eyj/l,a/znz.(_.lx , £ | /' ™ 411555
" B.A. (Hons.) LL.B., Advocate » : ﬂ
Nagamapal, Singjubung Leirak o , : W“/ (-
Imphal - 795 001 | o hraerome Y o
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G pam [P
The DGM Lelecom

- E 1 DE(PER) -
~ Bharat Sanchar ﬁigam Ltd., ‘
0/0 General ianager lelecam bistrict, B
Imphal = 795 001, #anipur, o 9
ANNEXURE Alc

sub 3 Intimation of Court Order and
necessgary action - please

" Dt .. 20=-10-2001

sir : . '

’ Under the rules, I am intimating the Court Oxder

on behalf of the Applicants who are my clients viz, (1)

shri A. Jasobanta singh, JT0/Senapati and shri T.K. Joykumar
Singh, JT0/Planning of Hanipur SsA that they have preferred
applications before the Centr~l Adninistrative Iribun-l,

\,’JN Guwahati Bench, Guwahati, challenging taneir transfers fram

v
T

Manipur SSA to Mizoram SSA issued by the AGM(Admn), 0/o CGM,
N.B. Telecom Circle-I, Shillong vide his order No, 8B /R3=-3/
‘fenure/XII, dated at Shillong 6th Septeaber, 2001, The
application of shri A, Jasobanta Singh registered as Applie
cation No. 409 of 2001 and that of shri T.,K, Joykumar Singh
as App'l.ication'No. 410 of 2001 respectively before the
Adminkstrative Iribunal, :

The Division Bench of the Hon'ble Administrative
Tribunal vide order dated 8-10-8001 suspended/stayed the
order dated 629-01 of the AGM(Adun) stated above concerning
the transfer order of the two applicants, ‘

: Xeroxed coples of .the Order passed in
Application.lNo, 409 and Application No.
410 both of 2001 are enclosed herewith for
your kind refcrence. »

* In consequent of the sald transfer order, the
D.E.(Admn) of this Office issued an order dated at Imphal
18«09 01 Yearing No. EST.2/JT0/TFR transferring the two
applicants and posted to the SSA'S noted agalnst in the

" eees Sald transfer
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T 411555

B.A. (Hons.) LL.B., Advocate
Nagamapal. Singjubung Leirak

imphal - 795 001

:bu/r 10 -lo -mol

-3(2)s~

sald transfer order dated 6-9-01, In this respect I request
you kindly to issuehecessary instructlons since the transfer
order 1ssued by the AGM(Admn) has been sugpended agalnst the
two applicants and as such the order mentioned above has to

"be reviewed in the light of the llon'ble Central idninistrative

Tribupal's order so that the two ?pplicants may contlinue to
stay in their present post of JT0/Senapati and JT0/Planning,
Manipur SSA resgpectively.

I am told that the two applicants have not yet handed
over charges to any officer in consequence of the transfer
order and no telecom authority has asked than to hand over
the charges to any officials till date. So, I, therefore,
request you kindly to issue such instructions as deem f£it in
the interest of all concerned, : :

Your quick and kind action 1s highly appreciated.
Sincerely yours,

(M, Bimol Sharma)

tdvocate
Copy to s
‘ l'l D.E. (T)’ fOr il’l-
formation and n/a;

I am informed that struck
of f order(s)has/have been,
issued ~nd request to call
of the S.V. Order since.
the transfer order in
respect of the two appli-
has/have been suspended by
the ion'ble Tribunal
mentioned above. "
' i , J

|

2.. DeE.(P&A), for
. information and n/aj

3,  SDO(T),Senapatl, foT
" information and n/a.

B M AT I FE I N> g

(M, Bimol Sharma)
Advocate

OMW !Q;MW' “
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AMARIATI BENCH | GUWAHAT \

; 'L@"?g ey VLR ! _
IN THE E ENTRAL-ADMINISTRATIVE }RIB,UNAL \

CONTEMPT PETITION NO 60/01 %
' IN OA.NO 4090F 2001. , ‘

SAITALSING. ... Petitioner

Respondent No 1

I Shri G.N.Chyne, Asstt.General Manager (Admn) o/o the Chief General Managér,
N.E Telecom Circle-I, BSNL Shillong -1 do hereby solemnly affirm and say as follows.

‘That I have gone through the Contempt Petition and after going through the petition have
understood the contents thereof. : o

That the statement made in the application save and except whatever is specifically
admitted in this reply rest on the averments will be deemed to have been denied.

That I have the highest reverence and regard for the Hon'ble Tribunal and its order. It is
however to be held on consideration of the facts and circumstances of the case that if
there had been any lapse on my part, then I hereby tender unqualified apology and sincere
regret for the same. I cannot even think of doing any act or omit to do any act which may
be construed or treated as an act or omission amounting'to contempt of court or
disobedience or violation of any order of the Hon'ble Tribunal in utmiost respect and
regard. The transfer of an official from one arm of service to another within or outside
the Circle is allowed only with the personal approval of the Head of Circle and conveyed
vide order dtd. 6.9.2001 to all SSAs. The N.E.Circle is having a good number of Tenure
Stations. It has been decided by the Head of the Circle that the reliever to the Tenure
Station should be released in advance so that there is no occasion for delay in relieving
the tenure station staff. The stay order granted by the Hon'ble Tribunal is putting the

administration in a great dead lock in day to day functioning of the Department as well

as the public will suffer at large. -

That with regard to the statement made in paragraph 1 of the contempt petition I beg to

state that the order dated 6.9.2001 is a common order for all SSAs and the order has
already been operated and implemented. The petitioner was struck off from the strength
of the Sub-Division with effect from 21.9.2001 but the petitioner has suppressed the fact

and misled the Hon'ble Tribunal by which interim order dated 8.10.2001 was passed by

the Hon'ble Tribunal. The petitioner has admitted in his joining report where he stated
that "I join my duty today the 12® Oct'2001 after the transfer order has been
stayed/suspended by Hon'ble Tribunal before joining Mizoram SSA as per transfer order”
which proves that he was aware of the fact and misled the Hon'ble Tribunal. In the letter
issued by Shri M. Bimol Sharma Advocate, he also admitted that "I am informed that
struck off order has/have been issued and request to call off the S.0.Order since the
transfer order in respect of the two applicants has/have been suspended by the Hon'ble
Tribunal mentioned above". This proves that both the applicant and the Advocate,
knowing the fact of the case, suppressed the fact and misled the Hon'ble Tribunal for

— 10 7 (
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. which the interim order dated 8.10.01 Wés passed by the Hon'ble Tribunal. As the struck

off order was issued long back, I feel the interim order dated 8.10.2001 has no effect.

' ( Advocate's letter of the opposite party addressed to the DGM/IP dtd. 10.10.2001 is
* annexed here as Rl). -

» That with regard to the statement made in paragréph 2 of the petition I beg to state that

Shri M.Bimol Sharma Advocate of petitioner cannot instruct the Department to take
necessary action as per court's order. He can intimate his clients only. By this practice the

~ petitioner has violated Rule 20 of CCS (Conduct) Rule'1964. The petitioner has brought

outside influence concerning the service matter.
( Rule 20 of CCS ( Conduct) Rule 1964 is annexed here as R2).

That with fegard to the statement made in paragraph 3 of the petition I beg to state that on

. receipt of the OA No 409/01, parawise comments were submitted to the Hon'ble Tribunal

through CGSC. Here I beg to state that Department has highest reverence and regard for
the Hon'ble Tribunal and for which one officer is deputed to attend to all cases with
relevent documents.

- That with regard to the statement made in paragraph 4 of the petition I beg to state that

the joining report submitted by the petitioner proves that intentionally the petitioner has
suppressed the facts to the Hon'ble Tribunal. '
( Joining Report of the petitioner is annexed here as R3).

That with regard to the statement made in paragraph 5 of the petition I beg to state that
the order of Department is final. There is no question of allowing the official to join the
duty in the old station once he is struck off. As per rule, in case where an officer is struck
off without directing him to made over the charge to anyone, he should sign the charge
report in form ACG-61 showing as having relinquished the charge. ) '
( Struck off /release order of the petitioner is annexed here as R4).

That with regard to the statement made in paragraph 6 of the petition I beg to state that
there is no authenticity in the allegations. In connection with the contempt petition I beg
to state that before admission of the original application, Shri M.Bimol Sharma the
Advocate of the opposite party, has sent one copy of the contempt petition which was
received by me on the 8 Nov'2001 which is not at all legal. Notice should otherwise
have come from the Hon'ble Tribunal.

( Advocate's notice related to Contempt Petition is annexed here as R3).

That with regard to the statement made in paragraph 7 of the petition regarding the
ground relief sought for (a) to (d), the petitioner is not entitled to any relief sought for and
hence the petition is liable to be dismissed.

That I beg to state that I did not violate the order dated 9.10.01 passed by the Hon'ble
Tribunal, since struck off order was issued long before the interim order dated 9.10.01. .

"



Statement made in paras are True to my knowledge based on the official
records and belief.

---------------------------

And I sign this affidavit on this..e4vwa...... day of wocorrlie, D597

-DEPONDENT

Solemnly affirmed and declare before me by the depondent being

identified by Shri A.K.Choudhari Addl.CGSC on this....... // Vé{ day of
() oe o200/ p

h

ADVOCATE
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Ihe Dt Telecom . (é/ 1 DéEN U’?*H) ,
Bharat Sanchar‘ﬁigam Ltd., |

0/0 General ifanager Telecom District,
Imphal - 7956 001, ianipur, '

aub ¢ Intimation of Court Order and
necessary action - please 3

sir : .
’ Under the rules, I am intimating the Court Order

" on behalf of the Applicants who are my clients viz, (1)

Shri A, Jasobantn singh, JT0/Senapati and Shri T.K. Joykumar
8ingh, JT0/PLanning of ianipur 5SA that they have preferred
applications before the Cemtral Adninistrative Iribunal,
Guwahati Bench, Guwahati, challenging thelr transfers from
Hanipur SSA to iMizorsm SSA 1ssued by the AGM(Admn), 0/o CGM,
N,B, Telecom Circle-I, Shillong vide his order No, STB/RB3-3/
Eonure/XII, dated at Shillong 6th September, 2001, The
appllcation of Shrl A, Jasobanta Singh registered as Appli- .
cation No. 409 of 2001 and that of shri T, K, Joykumar singh
as Application No, 410 of 2001 respectively before the -
Adminkstrative Tribunal, -

The Division Bench of the Hon'ble Administrative
Tribunal vide order dated 8-10-R00) suspended/stayed the
order dated 6~9<0L of the AGM(Admn) stated above concerning
the transfer order of the two applicants,

Keroxed coples of the Order passed in
Application o, 409 and Application No,
410 both of 2001 are enclosed herewith for
your kind rofcerence.

In consequent of the sald transfer order, the
D.E.(Admn) of this Office issued an order dated at Imphal
18~09 -01 bearing No. EST-2/JT0/TFR transferring the two
applicants and posted to the SSA'S noted agalnst in the

cose said“fransfar




. vy ' -8 - : ' © 411555
Y imol Shhernie : | . y
A. (Hons.) LL.B., Advocate

‘ gamapal, Singjubung Lenak
Imphal - 795 001

Kof s ' Du 20=10~2001

-x(2):-‘

sald transfer order dated 6-0-01, In this respect I request
you kindly to issuefiecessary instructions since the transfer
order issued by the AGM(Admn) has been sugpended agalnst the
two applicants and as such the order mentioned above hag to

- be reviewed in the light of the Hon'ble Central idainistrative

I Tribunal's order so that the two applicants may continue to

stay in their present post of JT0/Senapati rnd JTO/Planning,
danipur ss8A rospectively.

h I am told that the two applicants hive not yet handed
over charges to any officer ln consequence of the transfer
order and no telecom authority has asked than to hand over _
the charges to any officials till date. oo, I, therefore, ‘
request you kindly to lssue such instructions as deem £it in
the interest of all corcerned. ' .

Your quick and kind action is highly appreciated,
Sincerely yours,

' » (i1, Bimo) Sharma)
: tdvocate
Copy to s B '
1, DeEs (T) ,A for in-
fomation and n/aj

2, D.E.(P&A), for N
inforuation and n/aj i
0
0
0

/éz;m informed that struck
off orderis)has/Bive been
{ssuEd=mTequest to call
Bf“thﬁiﬁfﬁT—ﬁrdﬁr'siﬁB§‘“ |
tfhe transfer order in
respect of the two. appli-.
has/h~ve been suspended b
the uon'ble IT buhal
mentioned aboyes: -

3, 5DO(T) ,Senqpati, for
information nd n/a.

’
/
s/

// '
(M, Bimol uharma)
Advocate
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112 SWAMY'S—C.C.S. (CONDUCT) RULES [ RULE 20

be so amended that individual employees are enabled to go to the Press
to vindicate their position without prior permission was not favoured, it
- was decided to issue further instructions to provide that Government
should take significant or positive steps in the circumstances where the
adverse criticism of Government employees in public was found to be based

on wrong premises.

As the Ministry of Finance, etc., are aware, instructions regarding

action to be taken in the event of allegation against Government servants

. in the Press are contained in Decision (1) above. Attention is particularly
invited to para. 3 of this Office Memorandum. It is considered that the
provisions contained therein should be.invoked where it is found on an
enquiry that the allegations in the Press against individual Government
servant are based on ignorance, insufficient information or even malice.

[] G.1., C.S. (Dept. of Per.), O.M. No. 11013/21/76-Est. (4), dated the 24th February,
1577.

(3) Time-limit bevond which permission may be essumed to have beer
granted by the compeient authority in the absence of any communication
from him.—6 weeks— See Decision (2) under Rule 8.

28, Canvassing of non-official or other outside influence

vA - . .

V' No Government servant shell bring or attempt {0 bring any political
ot other outside influence to bear upon gny superior suthority to further
kis interests ig respect of matters pertaining to his service under Govern-
ment. ‘ : : .

GOVERNMENT OF INDIA’S DECISIONS

(1) Prohibition on bringing any political or cutside influence in
respect of matiers pertaining to service under the Government.—Rule 20
of the CCS (Conduct) Rules, 1964, provides that no Government servant
shall bring or attempt 1o bring any political or other outside influence to
bear upon any superior authority to further his interest in respect of met-
ters pertaining to his service under Government. Instructions have been
issued from time to time bringing to the notice of all Government ser-
vants the aforesaid rule provisions. Instances have come to notice where
individual Government servants have approached the Ministry of Urban
Development (Directorate of Estate} for out of turn aliotment of residen-
tial accommodation, or for a departure from the allotment rules through
Members of Parliament, prominent persons, politicians, etc. Since the
allotment of Government accommodation to a Government servant is.
made only because of his service under the Government, such canvassing
for out of turn aliotment through M.Ps. and other political persons, etc.,
constitutes a violation of the provisions of Rule 20 of the CCS (Conduct)
Rules, 1964. The Government servants are, therefore, advised to refrain
from such practice. They should not bring or attempt to bring any political
or other outside influence to further their interests in respect of matters

- zlso creates a
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pertaining to their service under the Governmentizincluding allotm@; of
residentiai accommodation. o . o

2. Ministry of Agriculture, etc., are r‘equest_ed t?‘ [?(r)xlng the above
instru.ctic')ns to notice of all concerned under their co - "

1 G.1., Depi. of Per. & Trg., O.M. No. 11013/6/90-Estt. (A), df’sleé the 30tk March,
1990. ] - |
. (2) Medical officers of the CGHS cautioned ﬁ-ig.:‘ f?c:;aﬁ;gzzne;tg
ip the CR may result from attempts 10 canvass nonlm iad influence [y
arvic in violation of CCS (Conduct) Rules, —In paragrag
;enilc'e.ma?.egs s Letter No. F. 32-42/66-CHS, dated the 16th August,
6 of this };;;n srtggiuced), aitention of the M;giical Officers wa‘s Csoe.:.:;xsa;lr\
1966 g”fo th}e;' provisions of Rules 3, 7, 8 and 9 of the Ceftr; :\1 i Ser
l['12;’;}5&(Con'd\m) Rules, 1964, extracts of which were attached as enclo
Vi :

1 es of les
ade clear i t letter that breaches of these rutes
fetter. 1t was made clear in that letter . hes o s¢ Tul
t(') tlmuingglrable under the Central Civil Services (Cl‘assmc?ncn,’azgg_é :’;
“eéeﬁ eal) Rules, 1965. The Government of India are ‘SI}.SL} et 10
fote pé) itelof the instructions already issued, 2 larg‘e‘nu‘m er <o}° en ral
note;"g ‘Spervice Officers are continuing 10 bring .pclmca,‘ pge.fs-:._zg_‘xégﬁné_
II;I:?{;? of their transfers and promoiions. This is a vefri\-hghcs:.:;".;.l_ C?i\'i‘
" ] i ¥ < v 1+ 8 83 2
i rary to the provisions ot in¢ )
nheslthy trend which 1s conirarn : wral G
gnhsz:letsh zConduct) Rules, 1964. Such pressure embaltrasseé no:egsr::;et. <
o 1'mn but also tae persons who are made 10 exert the pr ues It
oS, ot of administrative difficulties and complications. it 15,
thercfore, necessary io curb this enaendy. - )
. . _ ot
Rule 20 may kindly be brought again io the notice of all the \,‘n[:rl;ai
Healthusee;vice Medical Officers. It may also be made clear to them tnat

i ia : wil! be made
c le. an appropriate entry wil! be
i event of a breach of this ruie, an ) il
1'?1 ttrflxii\oi?fgldemial report of the ofﬁcea,convc.emed in additior to such
ldiscip‘vlinar\,' action as may be taken againsi hm.

f G.1., Min. of Health, Letter No. F. 32-2

i : o matters by relatives should be discourag-
"/(3) Rgpresex;t:ag):\gzr:nsge\;fesgvam sometimes make representauions
ed‘'_-Re;lmv::::v(i’ce matters affecting the Governmernt servant. Thisis c'lone.
g:oncen:mg f's in the hope of reviving @ representation which the Gov ernp
ot se cas: had himself made and which had been turned dowr. In sgm,
e this pr dure is resorted to in order to get round the r;qmr‘em-‘nt;
cases, s pr? b ment servant shouid submit his representatior tnrox:gd
et o ‘ors' This practice 1s obviously undesirable and shoui
his off Shiecor raged. It has accordingly been decided that no nou'_ce
e ch’scouf % ré SFecefiiation On Service matters submitted by a
e s ta}gn orn‘;nent servant. The only exceptions may be cases in
Fehach becau og{ %Hé‘a'eé‘t?x’i)/r physical disability, etc., of the Government
“'?vil;?eiaizsfn?possible-for“the“va'e?ﬁmem servant himself to submit a
se ; ! :
representation.
{G.1.M.HA. OM No.F. 25

/21/63-Ests. (A), dated the 19th September, 1963. }

13.28/61-CHS. 1, dated the 22nd May. 1967. 1
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Instructions already exist that the Government servants should not
allow representations on service matters concerning them to be made by

their relatives.

Of late, however, it has been noticed that representations/petitions
are being sent by relatives like the wives, parents, etc., of P& T employees
relating to their service matters. This practice is not only in utter disregard
of Government orders referred to, but is also an affront to the perscnal
dignity of the officials, when they themselves have full right to represent
in regard to their service matters. The official channels available to them
for redressal of their grievances should be utilised to the full by the aggriev-
ed officials. If they allow their relatives to step in, they will be running
the risk of their grievances remaining unsettled, as under the rules, no
attention need be paid to representations made by persons other than the

[ RULE 20

officials concerned. Individual dignity and decency also require that such

a practice should be avoided in their own interest.

It is, therefore, reiteratqd that no employee of P & T Department
should resort to such a practice by allowing his relatives to represent on
his service matters. .

[ D.G., P. & T., No. 105/42/77-Disc. 1, dated the 2nd July, 1977. ]

(4) Canvassing of non-official and other outside influence in mat-
ters arising out of their service.—Rule 20 of CCS (Conduct) Rules, 1964,
lays down that no Government servant shall bring or atiempt to bring
any political or other influence to bear upon any superior authority to
further his interests in respect of matters pertaining to his service under
the Government. Instructions in this regard have also been issued from
time to time in Director-General’s circulars. In spite of repeated instruc-
tions on the subject it has come to notice that the Government servants
resort to bring non-official and other outside influence to further their
service interests, :

2. Any high dignitary or Member of Parliament normally sponsors
the case of an individual Government servant only when he is approach-
ed or pressed to do so. If, therefore, any reference is received on behalf
of a Government servant from dignitary/Member of Parliament, it would
be assumed that it has been taken up only at the instance of the Govern-
ment servant and action will be taken against him for violation of Rule
20 and instructions issued thereunder.

. 3. Director-General desires to make it clear that any instances of
violation of these rules/orders would be viewed seriously and the employees
responsible for such violation would be severely dealt with. The Director- -
General hopes that the employees will take these instructions in the
proper perspective and will not give any occasion for proceeding against
them for violation of these instructions. :

4. The Director-General would like to reassure all the employees that
their representations submitted in the manner prescribed in the depari-
mental rules would receive the fullest and most sympathetic consideration

~v- N\

- at all levels and their genuine grievances would .be:r.ed_re_ssed withoutl any

RULE 21 ] RESTRICTION REGARDING MARRIAGE:.. 115

loss of time. Y e , e
[ D.G., P. & T., No. 15/23/76-Disc. I, dated the! §th: Atiglist, 1977 ] =

: _ B p
21. Restriction regarding marriage -. -

(1) No Government servant shall enter into, or contract, a2 marriage
with 2 person having 2 spouse living; and )

(2) No Government servant having 8 spouse living, shall enter intc,
or contract, a marriage with any person: -

Provided that the Central Government may peqnit a Governzpent ser-
vant to enter into, or contract, any such marTiage as s referred to in clause
(1) or clause (2), if it is satisfied thet— S,

(). such marriage is permissible under the personal law applicable
" to such Government servant and t;;e other party to.the mar-

riage; and
()] there are other grounds for so doing.

(3) A Government servent who has married or marries a person other
than of Indiap nationality shall forthwith  intimate the factv to the

Government.
GOVERNMENT OF D.’DL&’S__,D’ECIS{ONS

(1) Procedure for dealing with request 'fl:ox'n.(}ove,mment servants
for permission to remarry while first wife is stili living.—Cases under this
rule have been referred to the Home Ministry for aq\wce whetl}er ghe per-
mission sought should be given, without any preliminary enquiry into the
facts alleged. Such references have gapsed unnecessary loss of time as no
advice can be given without ascertaining 1o what extent the facts alleged

" are correct. It is, therefore, requested that before such-cases are referred
to the Home Ministry, the Ministry or Department concerned should cause
an enquiry.to be made on the following lines:—

The first point to be scrutinised when ap application for permission
is received, is whether such marriage is permissible under the personal law
applicable to the applicant. If so, the question arises whether’there are
sufficiént grounds for allowing an excepiion.io Government’s gener
policy. The alleged grounds, given in support of the request should be
scrutinised to see whether the allegations are true and well founded. In
case the wife also joins the application, 1t nguld be ascertained whether
she has willingly consented and whether any I€Ter, €ic., purporting to pro-
ceed from her is genuine and is the outcome of her own free will. For
this purpose, higher.officers in the depanmenf concerned may, 11” neces?an',
send for the applicant and his wife and make personal enquiries. Where

* the first wife’s views have not been stated, they should, if possible, be

.
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\P\ IN THE GENTRAL ADAITLSTRATIVE TRIBUN«L,
GU&W{&TI LENCH s GU\JAH'\TI I

2N

. GUWAHATI CIVIL ORIGINAL
o -~ (CONT&MPT). NO, -~ OF 2001
: Ref s+ In Application o, 409 of 2001

—
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"Sl.No, Description of docununents
relled upon

1. Application L -

? 2, .  Affidavit 5 -

’ 3. Annexure A/) {Order dated 8-10-0L 6 -
of the Tribunal)

4, Annexure A/2 (Intimation Letter 7

dt. 10-10-2001) o

5, Annexure A/3 _(Joinving report 9 =
' dt. 12-10~2001)

Advoecate - signature of the

)9 -

shrd A, Jasobanta Singh " wees Patitiioner

shri G,N, Chyne and ors «see Hespondants

N
8
|

applicant
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. place of  posting. o
— o nasting —_—
le Shri AeJasobhanta singh - a0 kPT/rn Mizoram S5A
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The official may appiy for Ta/A 1T requinod.,
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IN THE CENTRAL MMU TRAT/VE!TRIBUNAL § §

~GUWAHATI BENCH : AHATI K
O
CONTEMPT PETITION NO 60/01 ' \
IN OA.NO 4090F 2001.
BT AMSINGR...c oo Petitioner
| Vs.
Shri JLUNKIM . ..o et e Contemner
: : Respondent No 2

| Shri J.Lunkim, DGM, o/o the GMTD, Imphal do hereby solemnly affirm
and say as follows.

/

That | have gone through the Contempt Petition and after going through
the petition have understood the contents thereof.

That the statement made in the application save and except whatever is
specifically admitted in this reply rest on the averments will be deemed to
have been denied.

That | have the highest reverence and regard for the Hon'ble Tribunal and
its order. It is however to be held on consideration of the facts and

_circumstances of the case that if there had been any lapse on my part,

then | hereby tender unqualified apology and sincere regret for the same. |
cannot even think of doing any act or omit to do any-act which may be
construed or treated as an act or omission amounting to contempt of court
or disobedience or violation of any order of the Hon'ble Tribunal in utmost
respect and regard. The transfer of an official from one arm of service to
another within or outside the Circle is allowed only with the personal
approval of the Head of Circle and conveyed. The N.E.Circle is having a
good number of Tenure Stations. It has been decided by the Head of the
Circle that the reliever to the Tenure Station should be released in
advance so that there is no occasion for delay in relieving the tenure
station staff. The stay order granted by the Hon'ble Tribunal is putting the
administration in a great dead lock in day to day functioning of the
Department as well as the public will suffer at large.

.
<
&~
~ ~t

.
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’
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Statement made in paras are Truetomy knowledge based on the oﬁi(;lal
records and belief.

| v g 7
And I sign this affidavit on this ............. /ﬂg e, day of : 'Zﬂd b2

DEPONDENT

Solemnly afﬁrmed and declare before me by the depa ﬂent bemg identified by
Shri A. K. Chaudhuri, Addl. CGSC onthis......./A. Z-. dayof..(fc2n:. ozﬁézz,

7

ADVOCATE
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GUWAHAT! BENCH : GUWAHATI |

| | CONTEMPT PETITION NO 60/01
IN OA:NO 4090F 2001.

H
1 i)

iSi%n'K.Lal ....... e TR Contemner
L oa | ' Respondent No 3

- I'Shri K Lal, D.E. (P&A) o/o the General Manager Telecom District, BSNL, Manipur do

i hereby solemnly affirm and say as follows.

11 k That I have gone through the Contempt Petition and after going through the petltlon have o
’ fi' understood the contents thereof. : “

i ) ) - ‘ . . .
. That the statement made in the application save and except whatever is specifically
1 admitted in this reply rest on the averments will be deemed to have been denied.

3.t That I have the highest reverence and regard for the Hon'ble Tribunal and its order. It is
i'~ _ however to be held on consideration of the facts and circumstances of the case that if
| . therehad been any lapse on my part, then I hereby tender unqualified apology and sincere
.+ regret for the same. I cannot even think of domg any act or omit to do any act which may
.} be construed or treated as an act or omission amounting to contempt of court or
' | disobedience or violation of any order of the Hon'ble Tribunal in utmost respect and
.+ regard. The transfer of an official from one arm of service to another within or outside
| 1 the Circle is allowed only with the personal approval of the Head of Circle and conveyed
| :  vide Letter No EST-2/JTO/TFR dated 18.9.2001. The N.E.Circle is having a good
"t | number of Tenure Stations. It has been decided by the Head of the Circle that the reliever
to the Tenure Station should be released in advance so that there is no occasion for delay
i in relieving the tenure station staff. The stay order granted by the Hon'ble Tribunal is
| i putting the administration in a great dead lock in day to day. functioning of the -
| i Department as well as the public will suffer at large.

4. That with regard to the statement made in paragraph 1 of the contempt petition I beg to
i o state that the order dated 18.9.2001 is a common order for all the 9 JTOs of Manipur SSA
and the order has already. been operated and implemented. The petitioner was struck off
from the strength of the Sub-Division with effect from 21.9.2001 but the petitioner has
Dot suppressed the fact and misled the Hon'ble. Tribunal by which interim order. dated
8.10.2001 was passed by the Hon'ble Tribunal. The petitioner has admitted in his joining
report where he stated that "I join my duty today the 12 Oct'2001 after the transfer order
i has been stayed/suspended by Hon'ble Tribunal before joining Mizoram SSA as per
. transfer order" which proves that he was aware of the fact and misled the Hon'ble
.| Tribunal. In the letter issued by Shri-M. Bimol Sharma Advocate, he also admitted that "I
, ﬁ,ﬁ am informed that struck off order has/have been issued and request to call off the
‘; S.0.Order since the transfer order in respect of the two applicants has/have been
i suspended by the Hon'ble Tribunal mentioned above". This proves that-both the applicant
i and the Advocate, knowing the fact of the case, suppressed the fact and misled the
! Hon'ble Tribunal ‘fo; which the interim order dated 8.10.01 was passed by the Hon'ble
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Tﬁbunal As the struck off order was issued long back, I feel the interim order dated
8.10.2001 has no effect.

( Advocate's letter of the opposzte party addressed to the DGM/]P dtd 70.10.2001 is
annexed here as R1). -

2.

That with regard to the statement made in paragraph 2 of the petition I beg to state that
Shri M.Bimol Sharma Advocate of petitioner cannot instruct the Department to take
necessary action as per court's order. He can intimate his clients only. By this practice the
petitioner has violated Rule 20 of CCS (Conduct) Rule 1964. The petltloner has brought
outside influence concerning the service matter.

( Rule 20 of CCS ( Conduct) Rule 1964 is annexed here as R2).

That with regard to the statement made in paragraph 3 of the petition I beg ta state that on
receipt of the OA No 409/01, parawise comments were submitted to the Hon'ble Tribunal
through CGSC. Here I beg to state that Department has highest reverence and regard for
the Hon'ble Tribunal and for whlch one officer is deputed to attend to all cases with
relevent documents

That with regard to the statement made in paragraph 4 of the petition I beg to state that
the joining report submitted by the petitioner proves that intentionally the petltloner has
suppressed the facts to the Hon'ble Tribunal.

-( Joining Report of the petitioner is annexed here as R3).

. That with rega}d\ to the statement made in paragraph 5 of the petition I beg to state that

the order of Department is final. There is no question of allowing the official to join the
duty in the old station once he is struck off. As per rule, in case where an officer is struck
off without directing him to made over the charge to anyone, he should sign the charge
report in form ACG-61 showing as having relinquished the charge.

(‘Struck off /release order of the petitioner is annexed here as R4).

That with regard to the statement made in paragraph 6 of the petition I beg to state that

| there is no authenticity in the allegations. In connection with the contempt petition I beg

to state that before admission of the original application, Shri M .Bimol Sharma the
Advocate of the opp051te party, has sent one copy of the contempt petition which was
received by me on the 8™ Nov'2001 which is not at all legal. Notice shouid otherwise

* have come from the Hon'ble Tribunal.

( Advocate's notice related to Contempt Petition is annexed here as RS).

{ That with regard to the statement made in paragraph 7 of the petition regarding the

ground relief sought for.(a) to (d), the petitioner is not entitled to any relief sought for and

4 hence the petition is liable to be dismissed.

That I beg to state that I did not violate the order dated 9. 10.01 passed by the Hon'ble

| Tnbunal since struck off order was issued long before the interim order dated 9.10.01.

\
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And I sign this affidavit on this .............. }b? .................

2§~

Statement made in paras are Trueto my knowledge based on the official
records and belief’ :

av)

DEPON]SENT

”»

Solemnly affirmed and declare before me by the de ))(onent bemg identified b
Shri A. K. Chaudhuri, Addl. CGSC onthis ... /2.2, __d ay%oé

/%/%%

ADVOCATE
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| IN THE CENTRAL ADMINISTRA Tl VE TRIBUNAL
1 ' GUWAHATI BENCH . GUWAHATI

CONTEMPT PETITION NO 60/01.
| ‘ IN OA.NO 409 OF 2001.

s

Shri A.J.

J Singh ........ SUUURUURIR e, e Petitioner

I\TI i Slngh ........................................................................ Contemner

\] ' _ ‘ Respondent No 4

1 _
| 1 Shri NI Srngh DET (Rural), presently in charge of DE (P&A), o/o the:
; GMTD Imphal do hereby solemnly affirm and say as follows.

i
B
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That | have gone through the Contempt Petition and after going through

the petition have understood the contents thereof.
P '

| That the statement made in the applrcatron save and except whatever is

specrfrcally admitted in this reply rest on the averments will be deemed to
have been denied. o

r‘F - .

Tfhat | have the highest reverence and regard for the Hon'ble Tribunal and
rtls order. It is however to be held on consideration of the facts and
crrcumstances of the case that if there had been any lapse on my part,
then | hereby tender unqualified apology.and sincere regret for the same. |
o’annot even think of doing any act or omit to do any: act which may be
Construed or treated as an act or omission amounting to contempt of court
@r disobedience or violation of any order of the Hon'ble Tribunal in utmost
respect and regard. The transfer of an official from one arm of service to
another within or outside the Circle is allowed only with the personal
approval of the Head of Circle and conveyed. The N.E.Circle is having a

good number of Tenure Stations. It has been decided by the Head of the -

Crrcle that the reliever to the Tenure Station should be released in
advance so that there is no occasion for delay in relrevrng the tenure

statron staff. The stay order granted by the Hon'ble Tribunal is putting the .

[admrnrstratlon in a great dead lock in day to day functioning of the
Department as well as the public will suffer at Iarge

.
|
|
!
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Statement made in- paras are Truetomy knowledge based on the official
records and belief. ' '

And I sign this affidavit on this ............... /02 .............. dayof . .a= - /ﬂﬂ 2

(N

DEPONDENT

Shri A. K. Chaudhuri, Addl. CGSC onthis ....... /% day of e o082

N at

Solemnly affirmed and declare beforé me by the deponent being identified by
Wi /Z;

ADVOCATE
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L IN THE CENTRAL ADMINISTRA Tl\;"E TRIBUNAL
GUWAHATI BENCH : GUWAHATI

,‘ ’ IS
: 2
r
t

. : . CONTEMPT-PETITION NO 60/01

;o "IN OANG 4990£.£001

| T

Shri A.J.Singh............... SO PR UOPS PSP Petitioner §

li . ]

S Vs. ‘ ) xi

: \ X

} SHIPB.SINGA. ... e Contemner .

'1 ‘ Respondent No 5
} ’

: I Shri P.B.Singh SDO (Phones) South, o/o the GMTD, Imphal do hereby solemnly
! affirm and say as follows. '

"] 1. - That I have gone through the Contempt Petition and after going through the petition have
understood the contents thereof.

2. That the statement made in the application save and except whatever is specifically
' admitted in this reply rest on the averments will be deemed to have been denied.

/3. That I have the highest reverence and regard for the Hon'ble Tribunal and its order. It is
however to be held on consideration of the facts and circumstances of the case that if
there had been any lapse on my part, then I hereby tender unqualified apology and sincere
regret for the same. I cannot even think of doing any act or omit to do any act which may
¢ be construed or treated as an act or omission amounting to contempt of court or
‘i disobedience or violation of any order of the Hon'ble Tribunal in utmost respect and

regard. The transfer of an official from one arm of service to another within or outside

the Circle is allowed only with the personal approval of the Head of Circle and conveyed
: vide Letter No G-1/SDOT/SNP/Release Order/01-02/20 dated 20.9.2001. The N.E.Circle
| is having a good number of Tenure Stations. It has been decided by the Head of the
Circle that the reliever to the Tenure Station should be released in advance so that there
r is no occasion for delay in relieving the tenure station staff. The stay order granted by the
Hon'ble Tribunal is putting the administration in a great dead lock in day to day
functioning of the Department as well as the public will suffer at large.

4 That with regard to the statement made in paragraph 1. of the contempt petition I beg to

. state that the order dated 20.9.2001 is a release order for Shri A.J.Singh. The petitioner

was struck off from the strength of the Sub-Division with effect from 21.9.2001 but the

petitioner has suppressed the fact and misled the Hon'ble Tribunal by which interim order

. dated 8.10.2001 was passed by the Hon'ble Tribunal. The petitioner has admitted in his

. joining report where he stated that "I join my duty today the 12" Oct'2001 after the

L transfer order has been stayed/suspended by Hon'ble Tribunal before joining Mizoram

| SSA as per transfer order" which proves that he was aware of the fact and misled the
Hon'ble Tribunal. In the letter issued by Shri M. Bimol Sharma Advocate, he also
admitted that "I am informed that struck off order has/have been issued and request to
call off the S.0.Order since the transfer order in respect of the two applicants has/have
] been suspended by the Hon'ble Tribunal mentioned above". This proves that both the
i applicant and the Advocate, knowing the fact of the case, suppressed the fact and misled
the Hon'ble Tribunal for which the interim order dated 8.10.01 was passed by the Hon'ble
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Trrbunal As the struck off order was issued long back, I feel the interim order dated
8110, 2001 has no effect.

( iAdvocate’s letter of the opposite party addressed to the DGM/IP ded. 10.10.2001 is

ainne;}ed here as R1).

Shrr’\M Bimol Sharma Advocate of petitioner cannot instruct the Department to take

|
necessary action as per court's order. He can intimate his clients only. By this practice the .

petrtloner has violated Rule 20 of CCS (Conduct) Rule 1964. The petrtroner has brought
outSIde influence conceming the service matter.

' ( Rule 20 of CCS ( Conduct) Rule 1964 is annexed here as R2).

That‘wrth regard to the statement made in paragraph 3 of the petition I beg to state that on
recerpt of the OA No 409/01, parawise comments were submitted to the Hon'ble Tribunal
through CGSC. Here I beg to state that Department has highest reverence and regard for
the f—[on'ble Tribunal-and for which one officer is deputed to attend to all cases w1th

I
relevent documents

|

'fha‘t with regard to the statement made in paragraph 4 of the petition I beg to state that

’ the ]bmmg report submitted by the petitioner proves that mtentronally the petitioner has
) suppressed the facts to the Hon'ble Tribunal.

( Joznmg Report of the petznoner is annexed here as R3)

'|I'hat with regard to the statement made in paragraph 5 of the petition | beg to state that
the fbrder of Department.is final. There is no question of allowing the official to jain the
duty‘ in the old station once he is struck off. As per rule, in case where an officer is struck
off Wwithout directing him to made over the charge to anyone, he should sign the charge

repolrt in form ACG-61 showing as having relinquished the charge.

' ‘( St7“uck off /release order of the permoner is annexed here as R4).

\That with regard to the statement made in paragraph 6 of the petition I beg to state that
there is no authenticity in the allegations. In connection with the contempt petition I beg
to s’tate that before admission of the original application, Shri M.Bimol Sharma the
Advocate of the opposrte party, has sent one copy of the contempt petition which was

recerved by me on the 8® Nov'2001 which is not at all legal. Notice should otherwise

’have come from the Hon'ble Tribunal.

1( Aa’vocate s notice related to Contempt Petition is annexed here as R5).
\.
aThat with regard to the statement made in paragraph 7 of the petition regarding the
rgrohnd relief sought for (a) to (d), the petitioner is not entitled to any relief sought for and

. ‘!heuce the petrtron is liable to be dismissed.

"That I beg to state that I did not violate the order dated 9.10.01 passed by the Hon'ble
Trrbunal since struck off order was issued long before the interim order dated 9.10.01.

Thatlwrth regard to the statement made in paragraph 2 of the petition I beg to state that

»
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Statement made in paras are Truetomy knowledge based on the official
tecords and belief.

And 1 sign this affidavit on this ................... e day of

Solemnly affirmed and declare before me by the deponent being identified by
Shri A. K. Chaudhuri, Addl. CGSConthis...................... dayof.........

*

'ADVOCATE



